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(By Hon..r.0usti.ec U.c.3rivastava,V.C.)

TLe apslicant who was aspointei as M@dlman L
on 7.4.1980 -asx as =*ntes from service Irumthe year &

1981 t» 1988. 12 trne year 1988 ne cane 2@k £ran soms.

t.raination date.. 17.5.88 was pa so.. Thore was no

apslication set ey tin applicant and also ticra was
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GEsabmeme ftor 7 yrmars. After 7 years tl.e scrvices of £

tieoaseliciat were torminated. The asolicant ba
alr:a y Zil: & rzpraointation woZor.s the dewartmental

Autioority acaioct oo said torminatioa, Tho Depjartmenthl

Adt. srity .av Lispase . 0F btz goorsizotation of tlo

aprslicent witldn 3 moeatic. Takiag ivty caxsil_ rabiom
Cow facts a~  Jirvwastarces of thir cass it willlvs egpon

cEor tho rospon dats to.coasiscr tlh. asslicant's casz.

Altic thr wsove 2asorvetions the vace iz finally Jissooco.

Vice-Chalrman.
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0.A.No .44D/91

4,11.91

Hon.Mr . Justice U.C.Srivastava,V.C.
Hon Mr. A.B. Gorthi,A.M.

Heard the counsel for the partirs,

Judgment dictated seperately.
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